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The applioaiit by virtue of the present

application seeks a relief that he should be called for the

irncerview for the post of Member (Judicial), Railway Claims

Tribunal.

advertisement aooeared in the Fmoloyment News

of 1->//1 . 11,OOd, Applications were invited for fillinq up
the said post. Applicant had also apolied for the same.

grievance of the apDlicant is that he has not

been called for the interview while some other oersons.

ignoring his claim. have been called for the

interview.

saia

4. shor t notice had been issued to
the

'f
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/ d km.t

resDor,dents. In Dursuance of the same, learned counsel for

the respondents apneared. He informed us that the

committee had met and had decided to short-^iist the

candiaates. a criteria had been fixed fixing the income of
an Advocate who aoolies for the oost. We were informed

that the apnlicant had not given the comDlete particulars

which w.ere required, as mentioned in the adver tisemen r

(paragraph 7(c)fii). The same reads as under:

^'7^c)(ii) Candidates from rhe
profession should annex an attested cooy "of
the completed order of assessment for the
Assessment Year 2002-.03 so as to indicate

total income for the puroose of income
the said assessment is not vet

oomolete. the last comoleted order" of
assessment together with an attested codv of

ftiturn for the Assessmerit Year Z002 -0-i,
wnich may have been filed. should
annexed.

applicant admitted that he had

i-iot given the said information. In the absence of the same

having been so given, his claim was rightly ignored and,

therefore, we find no reason to interfere,

Resultantly, the O.A. being without merit must
tail and is dismissed,
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